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  MINUTES OF THE MEETING No. 8/10 dated 20.5.2009 UNDER THE CHAIRMANSHIP OF  Shri  V.K Srivastava, Addl. DG
 
 
The Committee first considered minutes of the ALC Meeting No.7/10 for confirmation and confirmed and adopted the same without any change.
 
 
 
Case No A-14
NC No.8/10
Dated 20.5.09

M/ s VVF Ltd, Mumbai
F.No.01/83/162/74 /AM09/DES-IV
RLA F.No.03/95/40/836/AM09
 

 
The Committee considered the case as per agenda and decided to approve as per  written comments of Deptt. of C&PC (Chem. Division) forwarded vide their U.O. No.14010/73/2008  dated 20.1.2009    as under:-

 
Export Item Qty. Import Item Qty.
Dist. Fatty Acids C16,C18,

C16-C18)
1 Kg Crude Palm stearine FFA 5%

max as Palmitic Acid M&I –
0.25% max lodine Value 48 max

1.10 Kg

 
No repeat licence may be granted as the value of byproduct fluctuates thereby norms could be different.
 
Note: Entire quantity of Fatty Acids derived from Crude Palm Stearine will be exported.
 
     RLA concerned may take necessary action under Para 4.4.2 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
Case No A-15
NC No.8/10
Dated 20.5.09

M/ s VVF Ltd, Mumbai
F.No.01/83/162/73 /AM09/DES-IV
RLA F.No.03/95/40/900/AM09
 

 
The Committee considered the case as per agenda and decided to approve as per  written comments of Deptt. of C&PC (Chem. Division) forwarded vide their U.O. No.14010/73/2008  dated 5.1.2009    as under:-

 
Export Item Qty. Import Item Qty.
Distilled  Fatty Acids
C16,C18,C16-C18)

1 Kg Crude Palm Oil  FFA ( as Palmitic) 5%
max  M&I 0.5% max

1.05 Kg

 
No repeat licence may be granted as the value of byproduct fluctuates thereby norms could be different.
 
     RLA concerned may take necessary action under Para 4.4.2 of HBP as per above decision of NORMS COMMITTEE.
 
 
Case No A-16
NC No.8/10
Dated 20.5.09

M/ s VVF Ltd, Mumbai
F.No.01/83/162/75 /AM09/DES-IV
RLA F.No.03/95/40/853/AM09
 

 
The Committee considered the case as per agenda and decided to approve as per  written comments of Deptt. of C&PC (Chem. Division) forwarded vide their U.O. No.14010/73/2008  dated 5.1.2009    as under:-

 
Export Item Qty. Import Item Qty.
Distilled  Fatty Acids
C16,C18,C16-C18)

1 Kg Crude Palm Oil  FFA ( as
Palmitic) 5% max  M&I 0.5%
max

1.05 Kg

 
No repeat licence may be granted as the value of byproduct fluctuates thereby norms could be different.
 
     RLA concerned may take necessary action under Para 4.4.2 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
Case No A-17
NC No.8/10
Dated 20.5.09

M/ s Bhogale Coating & Paints (P) Ltd, Mumbai
F.No.01/83/50/98 /AM07/DES-IV
RLA F.No.03/94/40/461/AM08
Lic.No.0310393025 Dated 4.8.06

 
The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information   from the firm to the D/L issued on 25/3/2009 from Deptt. of C&PC (PC..Div.). Accordingly the case may be re-listed on 17.6.2009..
 
 
Case No A-18
NC No.8/10
Dated 20.5.09

M/ s Surya International, Ahmedabad
F.No.01/83/50/17 /AM08/DES-IV
RLA F.No.08/24/40/347/AM07
Lic.No.0810064076 Dated 3.4.07

 
The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the DC(SSI). Accordingly the case may be re-listed on 17.6.2009.
 
 
 
 
 
 
 
Case No A-19
NC No.8/10
Dated 20.5.09

M/ s Universal Oleoresins, Cochin
F.No.01/85/162/062 /AM08/DES-IV
RLA F.No.10/24/40/141/AM07
Lic.No.1010026076 Dated 21.3.07

 
 
Decision : The Committee considered the case as per agenda. The representative of Spices Board present in the meeting and on the basis of written comments provided vide Letter No.MD/AL/05(01)/07 dt. 12.11.2007 stating that the weighted average yield comes to 10.54% whereas the firm has applied at 11.50% yield,  the Committee decided to approve the case at  11.50%  yield as under:-

 
Item of Export Qty Item of Import Qty
Oleoresin Black Pepper 2300 Kg Light Black Pepper (Light

Berries)
19998.50
Kgs

 This decision is applicable for this licence only.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of  Norms Committee.
 
 
Case No M-41
NC No.8/10
Dated 20.5.09

M/ s Gujarat Chemicals, Surat
F.No.01/83/50/2053 /AM08/DES-IV
RLA F.No.08/24/40/235/AM08
Lic.No.0810069816 Dated 25.1.08

 
The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the Deptt. of C&PC (Chem.Div.). Accordingly the case may be re-listed on 17.6.2009.
 
 
Case No M-42
NC No.8/10
Dated 20.5.09

M/ s Intergrated Fire Protection (P) Ltd, Kolkata
F.No.01/83/50/987 /AM08/DES-IV
RLA F.No.02/24/40/199/AM08
Lic.No.0210105428 Dated 23.10.07

 
The Committee considered the case as per agenda.  The representative of Deptt. of C&PC (Chem.Div.) present in the meeting. The Committee in view of the verbal comments given by him decided to amend the  description of  export item as under:-
 
From
 
Fire Fighting Chemical – Foam Concentrate Alcohol Resistant Aqueous Film Forming Foam Concentrate 6% (IFP Unilight AGFFT Type 3/6) Containing 3.06% of relevant Fluorinated Surface Active Agent & relevant 20% of Antifreeze (Solvent) 7% of relevant hydrocarbon Surfactant
To
 
Fire Fighting Chemical – Foam Concentrate Alcohol Resistant Aqueous Film Forming Foam Concentrate 3% (IFP Unilight AGFFT Type 3/3) Containing 3.06% of relevant Fluorinated Surface Active Agent & relevant 20% of Antifreeze (Solvent) 7% of relevant hydrocarbon Surfactant
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of  Norms Committee.
 
 
Case No M-43
NC No.8/10
Dated 20.5.09

M/ s Ducol Organics Colours (P) Ltd,
F.No.01/83/50/394 /AM09/DES-IV
RLA F.No.03/94/40/1123/AM08
Lic.No.0310461489 Dated 18.2.08

 
The Committee considered the case as per agenda.  The representative of  Deptt. of C&PC (Chem.Div.)  present in the meeting and stated that the firm has not given the requisite information and in the absence of the information it is not possible fix the norms.  The Committee decided to call  the firm for personal hearing on 3.6.09 alongwith required information and technical  official to explain their case.
Accordingly the case may be re-listed on 3.6.2009.
 
 
Case No M-44
NC No.8/10
Dated 20.5.09

M/ s Ducol Organics Colours (P) Ltd,
F.No.01/83/50/432 /AM09/DES-IV
RLA F.No.03/94/40/88/AM09
Lic.No.0310471638 Dated 19.5.08

 
The Committee considered the case as per agenda.  The representative of  Deptt. of C&PC (Chem.Div.)  present in the meeting and stating that the firm has not given the requisite information and in the absence of the information it is not possible fix the norms.  The Committee decided to call  the firm for personal hearing on 3.6.09 alongwith required information and technical  official to explain their case.
Accordingly the case may be re-listed on 3.6.2009.
 
 
 
Case No M-45
NC No.8/10
Dated 20.5.09

M/ s Artek Surfin Chemicals Ltd, Mumbai
F.No.01/87/50/602 /AM07/DES-IV
RLA F.No.03/94/40/384/AM07
Lic.No.0310390807 Dated 24.7.06

 
The Committee considered the case as per agenda.  The representative of Deptt. of C&PC (Chem.Div.) present in the meeting. The Committee in view of the verbal comments given by him, decided to amend the Norms for export item Teknobrite AZ 1098 M to Teknobrite AZ 1085 M as per application as  under:-

 
Export Item Qty. Import Item Qty.
TEKNOBRITE AZ 1085 M 1 KGS Ralufon EA 15-90 (Poly ethylene glycol

- ethythexyl - sulfopropyl - diether, K -
salt)

35 Gms

Containing 3.5% Ralufon EA
15-90, 3.5% Ralufon Nape 14-
90 and 2% Calfax 10L-45.

 Ralufon Nape 14-90 (2-Napthalenyl -3-
Sulfopropyl Ether, Alkali Salt)

35 Gms

  Calfax 10 L-45 20 Gms
 
  Other items mentioned in the minutes of the Meeting No.24/08 dated 26.9.2007 in Case No.A-737 will remain the same.                                                                                          
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
Case No M-46
NC No.8/10
Dated 20.5.09

M/ s Artek Surfin Chemicals Ltd, Mumbai
F.No.01/83/50/1036 /AM08/DES-IV
RLA F.No.03/94/40/1172/AM07
Lic.No.0310420164 Dated 20.2.07

 
The Committee considered the case as per agenda.  The representative of Deptt. of C&PC (Chem.Div.) present in the meeting. The Committee in view of the verbal comments given by him decided to amend the Norms for export item Zeebrite BPC to Neobrite BPC as under:-

 
Export Item Qty. Import Item Qty.
NEOBRITE BPC 1 KGS NIACIN 216 Gms
Containing 21.60% Niacin and
22% Benzyl Chloride.

 BENZYL CHLORIDE 220 Gms

 
  Other items mentioned in the minutes of the Meeting No.24/08 dated 26.9.2007 in Case No.A-735 will remain the same.                                                                                          
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
Case No M-47
NC No.8/10
Dated 20.5.09

M/ s K.V. Fire Chemicals (I) Pvt. Ltd, Mumbai
F.No.01/82/50/1146 /AM07/DES-IV
RLA F.No.03/94/40/445/AM07
Lic.No.0310403873 Dated 12.10.08

 
The Committee considered the case as per agenda.  The representative of Deptt. of C&PC (Chem.Div.) present in the meeting. The Committee in view of the verbal comments given by him decided to amend the  description of  export item as under:-
 
From
 
Fire Fighting Chemical aqueous film forming foam concentrate 3% (KV-LITE AFFF3%) containing 3.0% w/v of fluorinated surfactants and 12% w/v of Butyl carbitol (Fire fighting chemical namely FP3% Foam Concentrate net content of (a) Fluorinated Surfactant = 847.100 Kg (b) Butyl Carbotol = 28.23.600 Kg)
 
To
 
Fire fighting chemical namely FP3% Foam Concentrate net content of (a) Fluorinated Surfactant = 847.100 Kg (b) Butyl Carbitol = 28.23.600 Kg)
 
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of  Norms Committee.
 
 
 
Case No M-48
NC No.8/10
Dated 20.5.09

M/ s Shyam Chem Impex, Bangalore
F.No.01/83/50/140 /AM08/DES-IV
RLA F.No.07/24/40/892/AM07
Lic.No.0710051312 Dated 18.4.08

 
The Committee considered the case as per agenda. The representative of the Deptt. of C&PC(Chem.Div.) present in the meeting and in view of  the verbal comments given by him, the Committee decided to call the following information from the firm with in 15 days time from the date of  issue of the letter.
 

1.                  Party should give correct name of export product
2.                  Detailed calculation of norms applied for

 
   Accordingly the case may be re-listed on 17.6.2009.
 
 
 
 
Case No M-49
NC No.8/10
Dated 20.5.09

M/ s Nagar Haveli Perfumes & Aromatics, Mumbai
F.No.01/83/50/1060 /AM07/DES-IV
RLA F.No.03/95/40/1119/AM07
Lic.No.0310413403 Dated 22.12.06

 
The Committee considered the case as per agenda. The representative of the Deptt. of C&PC(Chem.Div.) present in the meeting and in view of  the verbal comments given by him, the Committee decided to call the Central Excise Data of production and consumption for the last one year from the firm with in 15 days time from the date of issue of the letter. Accordingly the case may be re-listed on
17.6.2009.
 
 
 
Case No M-50
NC No.8/10
Dated 20.5.09

M/ s United Phosphorus Ltd, Mumbai
F.No.01/83/50/672 /AM05/DES-IV
RLA F.No.03/24/40/2184/AM05
Lic.No.0310310666 Dated 4.1.05

 
The Committee considered the case as per agenda and decided to defer consideration of the case for two weeks for wants of comments from the Deptt. of C&PC (Chem.Div.). Accordingly the case may be re-listed on 3.6.2009.
 
 
Case No M-51
NC No.8/10
Dated 20.5.09

M/ s Kores Internationa (P) Ltd, Mumbai
F.No.01/83/162/25 /AM09/DES-IV
RLA F.No.03/24/40/883/AM02
Lic.No.0310106277 Dated 16.10.01

 
The Committee considered the case as per agenda and decided to approve the case as per  written comments of DIPP forwarded vide their U.O. No.Nil dated 20.5.2009  as  under:-
 
 
Export Item
 
S.No. Description of Item Quantity
1. Duplicating Stencils 1000 Sheets

 
Import Item
 
S.No. Description of Item Quantity
1. Stencil base tissue paper 10.5 GSM 1.04 Kg
2. Oleyl Alcohol 0.496 Kg

 
                        RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
Case No M-52
NC No.8/10
Dated 20.5.09

M/ s Artek Surfin Chemicals Ltd, Mumbai
F.No.01/87/50/357 /AM07/DES-IV
RLA F.No.03/94/40/277/AM07
Lic.No.0310388067 Dated 5.7.06

 
The Committee considered the case as per agenda.  The representative of Deptt. of C&PC (Chem.Div.) present in the meeting. The Committee in view of the written  comments given by him decided to amend the Norms for export product  Teknobrite AZ 2098 M  as under:-

 
Export Item Qty. Import Item Qty.
TEKNOBRITE AZ 2098 M 1 Kg Ralufon Nape 14-90 (2-Napthalenyl -3-

Sulfopropyl Ether, Alkali Salt)
30 Gms

Containing 3% Ralufon Nape
14-90, 1% Calfax 10 L-45, 5%
Ralufon EA 15-90, 2% Ralufon
F 11-13, 2% Dicolloy TPS 03
and 2% Tetrapotassium
Pyrophosphate.

 Calfax 10L-45 (Sodium Decyl Diphenyl
Oxide Disulfonate)

10 Gms

 
 Ralufon EA 15-90 (Poly ethylene glycol

- ethythexyl - sulfopropyl - diether, K -
salt)

50 Gms

  Ralufon F 11-13 (polyethylene glycol -
alkyl - (3-sulfopropyl)- diether, k- salt)  )

20 Gms

  Dicolloy TPS 03 (Tetrapolyproxy -
Ethoxy - Ethylenediamine
Sulfosuccinic Ester NA Salt)

20 Gms

  Tetrapotassium Pyrophosphate 20 Gms
 
  Other items mentioned in the minutes of the Meeting No.17/83-ALC1/2007 dated 1.8.2007 in Case No.7/27/87-ALC1/2006 will remain the same.                                       
 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
 
 
 
 
 
 
 

Office of Directorate General of Foreign Trade 
New Delhi -0

------------------------------------------------------------------------------
Para 4.7 Decision(DRAFT)

MEETING NUMBER : 8/83-ALC1/2009 MEETING DATE : 20.05.2009
 

1

Case No.:8/14/83-ALC1/2005 Party Name:UNITED PHOSPHORUS LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00129/AM06/ RLA File :03/95/040/00268/AM06/ Lic.No/Date:0310333782
09.06.2005

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approvethe case  as per  written comments of Deptt. of C&PC (Chem. Division) forwarded vide their U.O. No.15022/1/2005/Ch-II  dated 27.1.2006 on repeat basis  as under:-
 

Export Item Qty. Import Item Qty.
Pyrazosuslfuronethyl 10% WP 1 Kg 1. Pyrazosulfuron Ethyl (96%

Min.)
2. Sodium Ligno Sulphonate

0.106 Kg
 
0.020 Kg
 

 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

2

Case No.:41/44/83-ALC1/2006 Party Name:SUD-CHEMIE INDIA PVT LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/01097/AM07/ RLA File :10/24/040/00106/AM07/ Lic.No/Date:1010025265
05.01.2007

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approve the case as per  written comments of Deptt. of C&PC (Chem. Division) forwarded vide their U.O. No.14010/23/2004-Ch-II  dated 27.4.2009    as under:-
 

Export Item Qty. Import Item Qty.
Automotive Exhaust Catalyst EC-
1600 N ( Size: 83 mm x 85 mm
length) Containing Palladium
Content: 0.129 gm Alumina
Content: 21 gm Yitria Colloid
content: 0.36 gm Cerium Oxide
content: 4.6 gm

1 Kg 1. Relevant Honeycomb
Substrate (Size: 83 mm x 85 mm
length)
2. Palladium as Palladium
Chloride Solution
3. Alumina Powder
4. Yitria Colloid
5. Colloidal Ceria Acetate

1 No.
 
 
0.129 gm
 
21 gm
2.57 gm
22.9 gm

 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

3

Case No.:16/50/83-ALC1/2006 Party Name:VALLEY VELVETTE PVT. LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/01200/AM07/ RLA File :08/24/040/00094/AM07/ Lic.No/Date:0810062773
06.02.2007

Defer Date:

Decision :Decision :The Committee considered the case as per agenda and Committee decided to approve the case as per SION A-3638 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE
 

4

Case No.:890/21/82-ALC4/2007 Party Name:BERGER BECKER COATINGS PVT.LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/82/050/01726/AM07/ RLA File :05/24/040/00818/AM07/ Lic.No/Date:0510200254
01.03.2007

Defer Date:

Decision :The Committee considered the case as per agenda and noted that the case has already been approved in the M.No.16/08 dated 25/7/07 in Case No.A-405. Hence the case is withdrawn.
 

5

Case No.:113/46/83-ALC1/2007 Party Name:GRINDWELL NORTON LTD OR GRINDWELL INTERNATIONAL Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/01921/AM08/ RLA File :07/24/040/00225/AM08/ Lic.No/Date:0710052245
29.06.2007

Defer Date:

Decision :The Committee considered the case as per agenda and noted that the case has already been approved in the (NC-I) M.No.33/08 dated 13/11/07 in Case No.A-149. Hence the case is withdrawn.
 

6

Case No.:56/14/83-ALC1/2008 Party Name:SHIPRA TECHNOLOGY PVT.LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00426/AM09/ RLA File :05/24/040/00022/AM09/ Lic.No/Date:0510219280
11.04.2008

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L dated 15/4/2009 issued by this office and reminder issued on 12.5.09. Accordingly the case may be re-listed on 17.6.2009..
 

7

Case No.:42/14/83-ALC1/2008 Party Name:HINDUSTAN UNILEVER LIMITED Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00412/AM09/ RLA File :03/94/040/01344/AM08/ Lic.No/Date:0310472058
27.05.2008

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L dated 13/5/2009 issued by this office.. Accordingly the case may be re-listed on 17.6.2009..
 

8

Case No.:7/44/83-ALC1/2008 Party Name:FICUS PAX PVT. LTD., Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01156/AM09/ RLA File :07/21/040/00205/AM09/ Lic.No/Date:0710057757
06.06.2008

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L dated 5/3/2009 issued by this office and reminder issued on 15.5.09. Accordingly the case may be re-listed on 17.6.2009..
 

9

Case No.:8/44/83-ALC1/2008 Party Name:FICUS PAX PVT. LTD., Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/01157/AM09/ RLA File :07/21/040/00206/AM09/ Lic.No/Date:0710057826
11.06.2008

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approve the case as per  written comments of DIPP forwarded vide their U.O. No.Nil dated 20.5.2009  as  under:-
 
 
Export Item
 
S.No. Description of Item Quantity
1. Elegance table packing part No.5266248

containing 4 N0. Shock Mount MP 16 –
315/Bumper part No.5271926

30 No.

 
Import Item
 
S.No. Description of Item Quantity
1. Shock Mount MP 16 – 315/Bumper part No.

5271926 Made of steel (2.15 kg)
120 No.

 
                        RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 

 

10

Case No.:27/48/83-ALC1/2008 Party Name:UNITED PHOSPHORUS LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/01296/AM09/ RLA File :03/95/040/00274/AM09/ Lic.No/Date:0310476214
24.06.2008

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approve the case  as per  written comments of Deptt. of C&PC (Chem. Division) forwarded vide their U.O. No.15022/18/2008/Ch-II  dated 19.5.2009  as under:-
 

Export Item Qty. Import Item Qty.
Buprofezin 25% SC 1 Ltr. 1. Buprofezin

2. Morwet D 425
0.291 Kg
0.0285 Kg

 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

11

Case No.:14/24/83-ALC1/2008 Party Name:FICUS PAX PVT. LTD., Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00727/AM09/ RLA File :07/21/040/00285/AM09/ Lic.No/Date:0710058120
25.06.2008

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and noted that reply from the firm has been received on 13.5.09 and reply refer to TA on 18.5.09 and defer consideration of the case for four weeks.. Accordingly the case may be re-listed on 17.6.2009.
 

12

Case No.:7/19/83-ALC1/2008 Party Name:ASHA PENN COLOR PVT.LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00614/AM09/ RLA File :03/94/040/00381/AM09/ Lic.No/Date:0310479134
17.07.2008

Defer Date:03.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for two weeks for wants of comments from the D/o C&PC (PC.Div.). Accordingly the case may be re-listed on 3.6.2009
 

13

Case No.:15/19/83-ALC1/2008 Party Name:ITC LIMITED Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00622/AM09/ RLA File :09/24/040/00109/AM09/ Lic.No/Date:0910034771
24.07.2008

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda. The representative of DIPP present in the meeting and on the basis of written comments dt. 20.5.2009 offered by him the Committee decided to call for the following clarification from the firm as under:- 

1. As per details furnished by the firm the wastage is indicated as 11.3%.  As per details of  imported raw material quantity and indigenous  raw material quantity the wastage comes to 39%. 

Accordingly the case may be re-listed on 17.6.2009.
 

14

Case No.:18/19/83-ALC1/2008 Party Name:UNIVERSAL OLEORESINS Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00625/AM09/ RLA File :10/24/040/00054/AM09/ Lic.No/Date:1010030337
25.07.2008

Defer Date:

Decision : The Committee considered the case as per agenda. The representative of Spices Board present in the meeting and on the basis of written comments provided vide Letter No.MD/FNP/04/08 dt. 8.5.2009  that the weighted average yield comes to 14.73% whereas the firm has applied at 15.50% yield,  the Committee decided to approve the case at  15.50%  yield as under:-
 

Export Item
 

S.No. Description of Item Quantity
1. Black Pepper Oleoresins 2600.000 Kg
2. Black Pepper Oil 500.000 Kg

 
Import Item
 
S.No. Description of Item Quantity
1. Light Black Pepper (Light Berries) 20000.000 Kg

 
This decision is applicable for this licence only.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of  Norms Committee.

 

15

Case No.:5/20/83-ALC1/2008 Party Name:JANATA TIMBER & SAW MILL Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00637/AM09/ RLA File :04/24/040/00118/AM09/ Lic.No/Date:0410097692
31.07.2008

Defer Date:

Decision :Decision :The Committee considered the case as per agenda and Committee decided to approve the case as per SION A-3638 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE
 

16

Case No.:6/20/83-ALC1/2008 Party Name:ST. ANNES CASHEW INDUSTRIES Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00638/AM09/ RLA File :53/81/040/00002/AM09/ Lic.No/Date:5310006105
01.08.2008

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the Spices Board. Accordingly the case may be re-listed on 17.6.2009.
 

17

Case No.:3/22/83-ALC1/2008 Party Name:FICUS PAX PVT. LTD., Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00678/AM09/ RLA File :07/24/040/00255/AM09/ Lic.No/Date:0710059076
13.08.2008

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda. The representative of DIPP present in the meeting and on the basis of written comments dt. 20.5.2009 offered by him the Committee decided to call for the following information from the firm as under:- 

1. Species of the wood 
2. Detailed technical specification 
3. Catalogue and technical literature 

Accordingly the case may be re-listed on 17.6.2009.
 

18

Case No.:25/22/83-ALC1/2008 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00700/AM09/ RLA File :10/24/040/00067/AM09/ Lic.No/Date:1010030674
21.08.2008

Defer Date:

Decision : The Committee considered the case as per agenda. The representative of Spices Board present in the meeting and on the basis of written comments  provided vide Letter No.MD/FNM/03/08 dt. 9.1.2009  that the weighted average yield comes to 6.16% whereas the firm has applied at 12% yield,  the Committee decided to approve the case at  12%  yield as under:-
 

Item of Export Qty Item of Import Qty
Oleoresin Coriander 12000.000

Kg
Coriander 100000.000

MT
 This decision is applicable for this licence only.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of  Norms Committee.
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Case No.:27/22/83-ALC1/2008 Party Name:FAITH INDUSTRIES PVT. LTD Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00702/AM09/ RLA File :08/24/040/00082/AM09/ Lic.No/Date:0810074122
21.08.2008

Defer Date:03.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for two weeks for wants of comments from the D/o C&PC (PC.Div.). Accordingly the case may be re-listed on 3.6.2009
 

20

Case No.:6/23/83-ALC1/2008 Party Name:LIBERTY WHITEWARE LTD., Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Rejected

HQ File :01/83/050/00708/AM09/ RLA File :05/24/040/00326/AM09/ Lic.No/Date:0510226237
26.08.2008

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given reply to D/L dated 19/12/09 and reminder dated 24.4.09 issued by this office. 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
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Case No.:9/24/83-ALC1/2008 Party Name:FAITH INDUSTRIES PVT. LTD Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Rejected

HQ File :01/83/050/00722/AM09/ RLA File :08/24/040/00102/AM09/ Lic.No/Date:0810074286
27.08.2008

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given reply to D/L on 21/2/09 issued by Deptt. of C&PC (Chem.Div.). 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
 

22

Case No.:19/24/83-ALC1/2008 Party Name:SILVER OAK LABORATORIES PVT.LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00732/AM09/ RLA File :05/24/040/00359/AM09/ Lic.No/Date:0510226448
28.08.2008

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda. The representative of DIPP present in the meeting and on the basis of written comments dt. 20.5.2009 offered by him stating that the information provided by the firm is in complete. He suggested to request the firm to provide approved formulation of the last 2 export product under Drug & Cosmetic Act. Accordingly the case
may be re-listed on 17.6.2009.
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Case No.:22/24/83-ALC1/2008 Party Name:ATUL LIMITED, Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00735/AM09/ RLA File :08/24/040/00084/AM09/ Lic.No/Date:0810074332
29.08.2008

Defer Date:03.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for two weeks for wants of comments from the D/o C&PC (Chem.Div.). Accordingly the case may be re-listed on 3.6.2009
 

24

Case No.:3/24/87-ALC1/2008 Party Name:PARAM WOOD MOULDING PVT. LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/87/050/00429/AM09/ RLA File :03/95/040/00433/AM09/ Lic.No/Date:0310486070
11.09.2008

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda. The representative of DIPP present in the meeting and on the basis of written comments dt. 20.5.2009 offered by him the Committee decided to call for the following information from the firm as under:- 

1. Justification for 55% wastage pf wood 
2. Percentage solid content of coating material 
3. Painting process in detail indicating the No. of coats for each of the coating material applied 
4. Production/consumption data for the last one year duly certified by CA 

Accordingly the case may be re-listed on 17.6.2009.
 

25

Case No.:30/48/83-ALC1/2008 Party Name:COOKSON INDIA PVT. LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01299/AM09/ RLA File :04/24/040/00112/AM09/ Lic.No/Date:0410098508
11.09.2008

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda. The representative of DIPP present in the meeting and on the basis of written comments dt. 20.5.2009 offered by him the Committee decided to call for the following information from the firm as under:- 

1. Applicant firm may be advised to furnish recovery of solvent 
2. Production/Consumption data duly certified by Central Excise for the last one year for the item of export under reference. 

Accordingly the case may be re-listed on 17.6.2009.
 

26

Case No.:13/28/83-ALC1/2008 Party Name:SILVER OAK LABORATORIES PVT.LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00829/AM09/ RLA File :05/24/040/00426/AM09/ Lic.No/Date:0510228216
25.09.2008

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approve the case as per  written comments of DIPP forwarded vide their U.O. No.Nil dated 20.5.2009  as  under:-
 
 
Export Item
 
S.No. Description of Item Quantity
1. Beauty Ultimate Gloss-hotpink (7.24 gms/pc) 1,00,000 No.

 
Import Item
 
S.No. Description of Item Quantity
1. Premix Lip Gloss hotpink 729.45 Kg
2. Bottle/wiper ultimate gloss As per packing policy
3. Cap/applicator unlimate Gloss hotpink As per packing policy
4. Base label unlimate Gloss hotpin Net + 1% wastage

 
                        RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:9/28/83-ALC1/2008 Party Name:KANCOR INGREDIENTS LIMITED Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00825/AM09/ RLA File :10/24/040/00080/AM09/ Lic.No/Date:1010031083
26.09.2008

Defer Date:

Decision : The Committee considered the case as per agenda. The representative of Spices Board present in the meeting and on the basis of written comments provided vide Letter No.MD/FNP/02/08 dt. 11.3.2009  that the weighted average yield comes to 9.69% whereas the firm has applied at 11.72% yield,  the Committee decided to approve the case at  11.72%  yield as under:-
 

Item of Export Qty Item of Import Qty
Oleoresin Black Pepper 23.440

MT
Light Black Pepper (Light
Berries)

200.000 MT

 This decision is applicable for this licence only.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of  Norms Committee.
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Case No.:10/28/83-ALC1/2008 Party Name:SYNTHITE INDUSTRIAL CHEMICALS LTD Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case
Deferred

HQ File :01/83/050/00826/AM09/ RLA File :10/24/040/00085/AM09/ Lic.No/Date:1010031085
26.09.2008

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the Spices Board. Accordingly the case may be re-listed on 17.6.2009.
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Case No.:14/28/83-ALC1/2008 Party Name:KUBER CONSTRUCTION PRIVATE LIMITED, Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Rejected

HQ File :01/83/050/00830/AM09/ RLA File :02/24/040/00159/AM09/ Lic.No/Date:0210118070
26.09.2008

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given reply to D/L dated 17/12/08 and reminder dated 27.4.09 issued by this office. 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
 

30

Case No.:3/32/83-ALC1/2008 Party Name:SYNERGY POLY ADDITIVES PVT.LTD., Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00916/AM09/ RLA File :05/24/040/00094/AM08/ Lic.No/Date:0510229593
21.10.2008

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the D/o C&PC (Chem.Div.). Accordingly the case may be re-listed on 17.6.2009.
 

31

Case No.:29/48/83-ALC1/2008 Party Name:NAVIN FLUORINE INTERNATIONAL LIMITED Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01298/AM09/ RLA File :03/95/040/00460/AM09/ Lic.No/Date:0310491155
21.10.2008

Defer Date:03.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for two weeks for wants of comments from the D/o C&PC (Chem.Div.). Accordingly the case may be re-listed on 3.6.2009
 

32

Case No.:7/32/83-ALC1/2008 Party Name:ITC LIMITED Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Deffered

HQ File :01/83/050/00920/AM09/ RLA File :09/24/040/00219/AM09/ Lic.No/Date:0910035686
22.10.2008

Defer Date:20.05.2009

Decision : The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application called for from  firm and RLA vide letter dated 13/5/09.. Accordingly the case may be relisted on 3.6.09.
 

33

Case No.:8/32/83-ALC1/2008 Party Name:ITC LIMITED Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00921/AM09/ RLA File :09/24/040/00213/AM09/ Lic.No/Date:0910035689
22.10.2008

Defer Date:03.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for two weeks for want of hard copy of application called for from firm and RLA vide letter dated 13/5/09 with in 2 weeks time. Accordingly the case may be relisted on 3.6.09.
 

34

Case No.:15/32/83-ALC1/2008 Party Name:POLYTEC PACKING (INDIA) PVT LTD, Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00928/AM09/ RLA File :07/24/040/00390/AM09/ Lic.No/Date:0710060625
23.10.2008

Defer Date:03.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for two weeks for wants of information from the firm to the D/L issued on 20/3/2009 from Deptt. of C&PC (PC..Div.). Accordingly the case may be re-listed on 3.6.2009..
 

35

Case No.:20/32/83-ALC1/2008 Party Name:SILVER OAK LABORATORIES PVT.LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00933/AM09/ RLA File :05/24/040/00482/AM09/ Lic.No/Date:0510229886
23.10.2008

Defer Date:03.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for two weeks for wants of information from the firm to the D/L dated 15/4/2009 issued by this office. Accordingly the case may be re-listed on 3.6.2009..
 

36

Case No.:22/32/83-ALC1/2008 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00935/AM09/ RLA File :17/24/040/00014/AM09/ Lic.No/Date:1710002210
23.10.2008

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approve the case  as per  written comments of Deptt. of C&PC (Chem. Division) forwarded vide their U.O. No.14010/11/2007/Ch-II  dated 13.4.2009  as under:-
 

Export Item Qty. Import Item Qty.
Product 0691
C9-C11 Alcohol Ethoxylate 6
moles EO

1 Kg 1. Ethylene Oxide
2. Neodol 91 (C9-C11 Alcohol)

0.622 Kg
0.371 Kg

 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:29/32/83-ALC1/2008 Party Name:RALLIS INDIA LIMITED Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00942/AM09/ RLA File :03/95/040/00631/AM09/ Lic.No/Date:0310491828
24.10.2008

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approve the case  as per  written comments of Deptt. of C&PC (Chem. Division) forwarded vide their U.O. No.15022/27/2005/Ch-II  dated 19.12.2007 on repeat basis  as under:-
 

Export Item Qty. Import Item Qty.
Metribuzin Technical 94% Min. 1 Kg 1. Pivaloyl Chloride

2. Cuprous Cyanide
3. Hydrazine Hydrate 80%

0.850 Kg
0.640 Kg
0.751 Kg

 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

38

Case No.:32/48/83-ALC1/2008 Party Name:MAROMA (A UNIT OF ARAVINDA TRUST) Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01301/AM09/ RLA File :25/24/040/00006/AM09/ Lic.No/Date:2510002279
24.10.2008

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the DC(SSI). Accordingly the case may be re-listed on 17.6.2009.
 

39

Case No.:1/36/83-ALC1/2008 Party Name:RESONANCE SPECIALITY CHEMICALS PRIVATE LIMITED, Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00992/AM09/ RLA File :02/24/040/00200/AM09/ Lic.No/Date:0210119945
20.11.2008

Defer Date:03.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for two weeks for wants of comments from the D/o DBT. Accordingly the case may be re-listed on 3.6.2009
 

40

Case No.:2/36/83-ALC1/2008 Party Name:EMAMI LIMITED, Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00993/AM09/ RLA File :02/24/040/00189/AM09/ Lic.No/Date:0210119982
20.11.2008

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the DC(SSI). Accordingly the case may be re-listed on 17.6.2009.
 

41

Case No.:3/36/83-ALC1/2008 Party Name:AEGEAN OFFSET PRINTERS Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00994/AM09/ RLA File :05/24/040/00522/AM09/ Lic.No/Date:0510231281
21.11.2008

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda. The representative of DIPP present in the meeting and on the basis of written comments dt. 20.5.2009 offered by him the Committee decided to call for the following information from the firm as under:- 

1. Bifurcation in the quantity of coated and uncoated paper. 
2. Exact GSM of paper board and weather it is coated and uncoated 
3. Justification for 20% wastage in the leaflet and catalogue 
4. Per unit requirement of the imported input against each of the export product 

Accordingly the case may be re-listed on 17.6.2009.
 

42

Case No.:11/39/83-ALC1/2008 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01068/AM09/ RLA File :05/24/040/00511/AM09/ Lic.No/Date:0510232358
11.12.2008

Defer Date:03.06.2009

Decision :The Committee considered the case as per agenda. The representative of the firm attended the personal hearing. The representative of the DIPP present in the meeting and asked the representative of the firm to give total weight of coated paper and GSM of papers. The case is deferred for two weeks and to be listed on 3.6.09..
 

43

Case No.:12/39/83-ALC1/2008 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01069/AM09/ RLA File :05/24/040/00521/AM09/ Lic.No/Date:0510232359
11.12.2008

Defer Date:03.06.2009

Decision :The Committee considered the case as per agenda. The representative of the firm attended the personal hearing. The representative of the DIPP present in the meeting and asked the representative of the firm to give total weight of coated paper and GSM of papers. The case is deferred for two weeks and to be listed on 3.6.09..
 

44

Case No.:28/39/83-ALC1/2008 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01085/AM09/ RLA File :05/24/040/00569/AM09/ Lic.No/Date:0510232528
15.12.2008

Defer Date:03.06.2009

Decision :The Committee considered the case as per agenda. The representative of the firm attended the personal hearing. The representative of the DIPP present in the meeting and asked the representative of the firm to give total weight of coated paper and GSM of papers. The case is deferred for two weeks and to be listed on 3.6.09..
 

45

Case No.:35/48/83-ALC1/2008 Party Name:FRIENDS TIMBER PVT. LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/01304/AM09/ RLA File :03/94/040/00835/AM09/ Lic.No/Date:0310497896
15.12.2008

Defer Date:

Decision :The Committee considered the case as per agenda and Committee decided to approve the case as per SION A-3638 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE
 

46

Case No.:4/40/83-ALC1/2008 Party Name:ROCKWOOL (INDIA) LIMITED Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/01095/AM09/ RLA File :09/24/040/00299/AM09/ Lic.No/Date:0910036387
18.12.2008

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approve the case  as per  written comments of DIPP U.O. No.Nil  dated 20.5.2009  as under:-
 

Export Item Qty. Import Item Qty.
Rockwool Insulatin
Rigid Slabs/Boards

1 Kg Alu/Kraft 50/Scrim of Rel
thickness (Composite of
Alumunium, Kraft Paper, Glass
& LDPE)

1.05 Sq.Mtr./Sq.Mtr.
content in export

 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

47

Case No.:5/40/83-ALC1/2008 Party Name:BANKIM PLAST PVT.LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Rejected

HQ File :01/83/050/01096/AM09/ RLA File :03/94/040/00769/AM09/ Lic.No/Date:0310498712
18.12.2008

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm did not reply the deficiency letter dated 11/2/09 issued by the Deptt. of C&PC (PC.Div.) 

RLA concerned may take necessary action under para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 

48

Case No.:8/40/83-ALC1/2008 Party Name:TEC LAM INDUSTRIES Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01099/AM09/ RLA File :07/24/040/00323/AM09/ Lic.No/Date:0710061859
22.12.2008

Defer Date:03.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for two weeks for want of hard copy of application called for from firm and RLA vide letter dated 15/5/09 with in 15 days time. Accordingly the case may be relisted on 3.6.09.
 

49

Case No.:9/40/83-ALC1/2008 Party Name:SILVER OAK LABORATORIES PVT.LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01100/AM09/ RLA File :05/24/040/00621/AM09/ Lic.No/Date:0510233124
22.12.2008

Defer Date:03.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for two weeks for wants of information from the firm to the D/L dated 15/4/2009 issued by this office. Accordingly the case may be re-listed on 3.6.2009..
 

50

Case No.:10/40/83-ALC1/2008 Party Name:SILVER OAK LABORATORIES PVT.LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/01101/AM09/ RLA File :05/24/040/00622/AM09/ Lic.No/Date:0510233126
22.12.2008

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approve the case as per  written comments of DIPP forwarded vide their U.O. No.Nil dated 20.5.2009  as  under:-
 
 
Export Item
 
S.No. Description of Item Quantity
1. Giordani gold laquer perfection eye liner – vinyl

black (4.28 gm/pc)
1000 Nos.

 
Import Item
 
S.No. Description of Item Quantity
1. Premix Girodani gold laquer perfection eye liner –

vinyl black
4.285 Kg

2. Packing material As per packing policy or as
applied for whichever is less

3. Packing material As per packing policy or as
applied for whichever is less

4. Packing Material As per packing policy or as
applied for whichever is less

5. Base label GG LP eyeliner Net + 1% wastage
 
                        RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

51

Case No.:39/48/83-ALC1/2008 Party Name:GODREJ INDUSTRIES LTD., Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01308/AM09/ RLA File :03/94/040/00880/AM09/ Lic.No/Date:0310501206
05.01.2009

Defer Date:03.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for two weeks for wants of comments from the D/o C&PC (Chem.Div.). Accordingly the case may be re-listed on 3.6.2009.
 

52

Case No.:3/44/83-ALC1/2008 Party Name:PARIJAT INDUSTRIES (INDIA) PVT.LTD., Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01152/AM09/ RLA File :33/24/040/00003/AM09/ Lic.No/Date:3310012510
07.01.2009

Defer Date:03.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for two weeks for want of hard copy of application called for from firm and RLA vide letter dated 15/5/09 with in 15 days time. Accordingly the case may be relisted on 3.6.09.
 

53

Case No.:12/44/83-ALC1/2008 Party Name:V.PAK INDIA, Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01161/AM09/ RLA File :07/24/040/00573/AM09/ Lic.No/Date:0710062431
19.01.2009

Defer Date:03.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for two weeks for want of hard copy of application called for from firm and RLA vide letter dated 15/5/09 with in 15 days time. Accordingly the case may be relisted on 3.6.09.
 

54

Case No.:13/44/83-ALC1/2008 Party Name:V.PAK INDIA, Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01162/AM09/ RLA File :07/24/040/00574/AM09/ Lic.No/Date:0710062432
19.01.2009

Defer Date:03.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for two weeks for want of hard copy of application called for from firm and RLA vide letter dated 15/5/09 with in 15 days time. Accordingly the case may be relisted on 3.6.09.
 

55

Case No.:4/8/83-ALC1/2009 Party Name:VICTOR CHEMI-COLOUR INDIA PVT.LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00104/AM10/ RLA File :03/95/040/00747/AM09/ Lic.No/Date:0310503738
23.01.2009

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approve the case  as per  written comments of Deptt. of C&PC (Chem. Division) forwarded vide their U.O. No.14010/121/2005/Ch-II  dated 17.12.2007 on repeat basis as under:-
 

Export Item Qty. Import Item Qty.
Sodium Salt of Naphthalene
Formaldehyde Consensate 95%
minimum

1 Kg 1. Napthalene
2. Caustic Soda Lye (50%)
3. Formaldehyde 37%

0.469 Kg
0.338 Kg
0.181 Kg

 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

56

Case No.:15/8/83-ALC1/2009 Party Name:GALAXY SURFACTANTS LTD., Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00115/AM10/ RLA File :03/94/040/00915/AM09/ Lic.No/Date:0310504193
28.01.2009

Defer Date:

Decision : The Committee considered the case as per agenda and Committee decided to approve the case as per SION – A2355.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of  Norms Committee.

 

57

Case No.:17/8/83-ALC1/2009 Party Name:FILTRA CATALYSTS & CHEMICALS LTD., Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00117/AM10/ RLA File :03/94/040/00947/AM09/ Lic.No/Date:0310504027
28.01.2009

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approve the case  as per  written comments of Deptt. of C&PC (Chem. Division) forwarded vide their U.O. No.14010/91/2008/Ch-II  dated 5.1.2009  as under:-
 

Export Item Qty. Import Item Qty.
Desulphurisation Catalyst
Containing Zinc Oxide - 76% min.
Alumina – 9% min.

1 Kg 1. Zinc Oxide
2. Aluminium Hydroxide
3. Acetic Acid

0.800 Kg
0.100 Kg
0.040 Kg

 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

58

Case No.:5/8/83-ALC1/2009 Party Name:SOLAR EXPLOSIVES LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00105/AM10/ RLA File :03/95/040/00738/AM09/ Lic.No/Date:0310505337
03.02.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the D/o C&PC (Chem.Div.). Accordingly the case may be re-listed on 17.6.2009.
 

59

Case No.:8/8/83-ALC1/2009 Party Name:KAYGEE-LOPAREX INDIA PVT. LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00108/AM10/ RLA File :03/94/040/00954/AM09/ Lic.No/Date:0310505564
04.02.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the DIPP. Accordingly the case may be re-listed on 17.6.2009.
 

60

Case No.:1/48/83-ALC1/2008 Party Name:RUSHIL DECOR LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Deffered and Re-indexed

HQ File :01/83/050/01270/AM09/ RLA File :08/24/040/00223/AM09/ Lic.No/Date:0810078052
10.02.2009

Defer Date:20.05.2009

Decision : The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application called for from  firm and RLA vide letter dated 15/5/09.. Accordingly the case may be relisted on 17.6.09.
 

61

Case No.:6/8/83-ALC1/2009 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00106/AM10/ RLA File :03/94/040/00861/AM09/ Lic.No/Date:0310506535
10.02.2009

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approve the case  as per  written comments of Deptt. of C&PC (Chem. Division) forwarded vide their U.O. No.14010/8/2004/  dated 7.12.2006 on repeat basis  as under:-
 

Export Item Qty. Import Item Qty.
1. Solar PPS OH 8000 Electroplating
Reaction Product – Chemical Name- 1-
(2 Hydroxy-3-Sulphopropyl) Pyridinium
Hydroxide, Inner Salt

1 Kg 1. Epichlorohydrin
2. Pyridine
 

0.528 Kg
0.405 Kg

2. Solar PS Electroplating Reaction
Product – Chemical Name- Sodium
propyne Sulphonate

1 Kg Propargyl Alcohol 0.300 Kg

3. Solar BA 77 Electroplating Reaction
Product – Chemical Name- Butene 2
one 4-Phenyl

1 Kg Orthochloro Benzaldehyde 0.700 Kg

4. Solar PME 900  Electroplating
Reaction Product – Chemical Name-
Ethoxylated Propargyl Alcohol

1 Kg Propargyl Alcohol 0.620 Kg

5. Solar DEP 151 Electroplating
Reaction Product – Chemical Name-
N-N-Diethyl-2 Propyne-1-Amine

1 Kg Propargyl Alcohol 2.600 Kg

6. Solar BEO 252 Electroplating
Reaction Product – Chemical Name-
Ethoxylated 2 utyne 1,4 Diol

1 Kg Butynediol 1.080 Kg

7. Solar BMP 176 Electroplating
Reaction Product – Chemical Name-
Propoxylated 2 Butyne 1,4 Diol

1 Kg Butynediol 1.280 Kg

 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

62

Case No.:7/48/83-ALC1/2008 Party Name:COOKSON INDIA PVT. LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01276/AM09/ RLA File :04/24/040/00240/AM09/ Lic.No/Date:0410102270
11.02.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application called for from firm and RLA vide letter dated 15/5/09 with in 15 days time. Accordingly the case may be relisted on 17.6.09.
 

63

Case No.:9/48/83-ALC1/2008 Party Name:PIDILITE INDUSTRIES LIMITED Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01278/AM09/ RLA File :03/95/040/00231/AM09/ Lic.No/Date:0310506775
11.02.2009

Defer Date:03.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for two weeks for wants of comments from the D/o C&PC (PC.Div.). Accordingly the case may be re-listed on 3.6.2009
 

64

Case No.:14/48/83-ALC1/2008 Party Name:AKZO NOBEL CHEMICALS (INDIA) LIMITED. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01283/AM09/ RLA File :31/24/040/00291/AM09/ Lic.No/Date:3110037326
11.02.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the D/o C&PC (Chem.Div.). Accordingly the case may be re-listed on 17.6.2009.
 

65

Case No.:15/48/83-ALC1/2008 Party Name:SUPER WAUDITE JOINTINGS P.LTD Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/01284/AM09/ RLA File :08/24/040/00217/AM09/ Lic.No/Date:0810078077
11.02.2009

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approve the case  as per  written comments of DIPP forwarded vide their U.O.Nil  dated 20.5.2009  as under:-
 

Export Item Qty. Import Item Qty.
Compressed Fiber Jointing sheet
containing 92%  asbestos

1 Kg Raw asbestos Fiber (Chrysotile) 0.92 Kg

 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

66

Case No.:18/48/83-ALC1/2008 Party Name:SILVER OAK LABORATORIES PVT.LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/01287/AM09/ RLA File :05/24/040/00717/AM09/ Lic.No/Date:0510236328
12.02.2009

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approve the case as per  written comments of DIPP forwarded vide their U.O. No.Nil dated 20.5.2009  as  under:-
 
 
Export Item
 
S.No. Description of Item Quantity
1. Voy. Voy. Lip Gloss-Briliant coral (7.15 gm/pc) 1000 Nos.
2. Voy. Voy. Lip Gloss-seductive rose (7.15 gm/pc) 1000 Nos.

 
Import Item
 
S.No. Description of Item Quantity
1. Premix V.L gloss-Brilliant coral 7.293 Kg
2. Premix V.L gloss-seductive coral 7.293 kg
3. Packing material As per packing policy or as

applied for whichever is less
4. Packing material As per packing policy or as

applied for whichever is less
5. Packing material As per packing policy or as

applied for whichever is less
6. Base label GG LP eyeliner Net + 1% wastage

 
                        RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

67

Case No.:19/48/83-ALC1/2008 Party Name:SILVER OAK LABORATORIES PVT.LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01288/AM09/ RLA File :05/24/040/00718/AM09/ Lic.No/Date:0510236338
12.02.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda. The representative of DIPP present in the meeting and on the basis of written comments dated 20.5.09 offered by him the Committee decided to call for the following information from the firm as under: 

1. Requirement of RM as per approved formulation 
2. Qty. of imported inputs required to mfg. 1000 Nos. of each of export item. 

Accordingly the case may be re-listed on 17.6.2009.
 

68

Case No.:20/48/83-ALC1/2008 Party Name:KUMAR ADHESIVE PVT LTD Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01289/AM09/ RLA File :02/24/040/00267/AM09/ Lic.No/Date:0210123187
13.02.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda. The representative of DIPP present in the meeting and on the basis of written comments dated 20.5.09 offered by him the Committee decided to call for the following information from the firm as under: 

1. Weight of export product 
2. O/o solid content of export 
3. O/o Chloroprene Rubber content in export 
4. Function of PTBP & MGO in export product 
5. O/o wastage clamined. 

Accordingly the case may be re-listed on 17.6.2009.
 

69

Case No.:21/48/83-ALC1/2008 Party Name:E I DUPONT INDIA PVT LIMITED Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/01290/AM09/ RLA File :34/24/040/00191/AM09/ Lic.No/Date:3410023468
13.02.2009

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approve the case  as per  written comments of Deptt. of C&PC (Chem. Division) forwarded vide their U.O. No.15022/3/2008/Ch-II  dated 24.3.2009  as under:-
 

Export Item Qty. Import Item Qty.
Chlorantraniliprole 5% SC
(Rynaxypyr 5
SC/Pervathon 5 SC)

1 Kg 1. Chlorantraniliprole Technical
(Rynaxypyr Technical/DPX-E2Y45
Technical) (97% active ingredient)
2. Atlox 4913
3. Atlox 4894
4. Clay Attagel 50 (Attagel 50/Acti-Gel
208)
5. Rhodopol 23 (AG-Rho Pol 23
W)(Xanthan Gum)
6. Proxyl GXL (Proxel GXL)
7. Agnique DFM 111S (Defoamer,
Silicone based)
8. Propylene Glycol (Propanediol)

0.052 Kg
 
 
0.031 kg
0.020 kg
0.015 kg
 
0.003 kg
 
0.001 kg
0.005 Kg
 
0.087 Kg

 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

70

Case No.:23/48/83-ALC1/2008 Party Name:PRACHI PHARMACEUTICALS PVT LTD Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Transferred to Different Section

HQ File :01/83/050/01292/AM09/ RLA File :03/95/040/00317/AM09/ Lic.No/Date:0310507250
16.02.2009

Defer Date:20.05.2009

Decision :The Committee considered the case as per agenda and decided to transfer the case to NC-III (DES-III) Division.
 

71

Case No.:26/48/83-ALC1/2008 Party Name:GUJARAT CHEMICALS Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01295/AM09/ RLA File :08/24/040/00120/AM09/ Lic.No/Date:0810078149
16.02.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the D/o C&PC (Chem.Div.). Accordingly the case may be re-listed on 17.6.2009.
 

72

Case No.:40/48/83-ALC1/2008 Party Name:GUJARAT CHEMICALS Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01309/AM09/ RLA File :08/24/040/00152/AM09/ Lic.No/Date:0810078191
17.02.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the D/o C&PC (Chem.Div.). Accordingly the case may be re-listed on 17.6.2009.
 

73

Case No.:42/48/83-ALC1/2008 Party Name:BELLAPREMIER HAPPY HYGIENECARE PRIVATE LIMITED Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01311/AM09/ RLA File :35/24/040/00056/AM09/ Lic.No/Date:3510025842
17.02.2009

Defer Date:03.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L dated 13/5/2009 issued by this office. Accordingly the case may be re-listed on 3.6.2009..
 

74

Case No.:45/48/83-ALC1/2008 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01314/AM09/ RLA File :05/24/040/00592/AM09/ Lic.No/Date:0510236634
17.02.2009

Defer Date:03.06.2009

Decision : The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the DIPP. Accordingly the case may be re-listed on 17.6.2009.
 
 

75

Case No.:44/48/83-ALC1/2008 Party Name:VIVIMED LABS LIMITED Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01313/AM09/ RLA File :09/24/040/00425/AM09/ Lic.No/Date:0910037111
18.02.2009

Defer Date:03.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for two weeks for wants of comments from the D/o C&PC (Chem.Div.). Accordingly the case may be re-listed on 3.6.2009.
 

76

Case No.:46/48/83-ALC1/2008 Party Name:A L A CHEMICALS PVT. LTD Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/01315/AM09/ RLA File :03/94/040/00159/AM09/ Lic.No/Date:0310508004
18.02.2009

Defer Date:03.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for two weeks for wants of comments from the D/o C&PC (Chem.Div.). Accordingly the case may be re-listed on 3.6.2009.
 

77

Case No.:7/8/83-ALC1/2009 Party Name:INDIAN CORK INDUSTRIES Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00107/AM10/ RLA File :05/24/040/00742/AM09/ Lic.No/Date:0510237309
27.02.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the DIPP. Accordingly the case may be re-listed on 17.6.2009.
 

78

Case No.:9/8/83-ALC1/2009 Party Name:MEGHACHEM INDUSTRIES Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00109/AM10/ RLA File :08/24/040/00212/AM09/ Lic.No/Date:0810078432
27.02.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the D/o C&PC (Chem.Div.). Accordingly the case may be re-listed on 17.6.2009.
 

79

Case No.:10/8/83-ALC1/2009 Party Name:SAVITA POLYMERS LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00110/AM10/ RLA File :03/95/040/00606/AM09/ Lic.No/Date:0310509829
02.03.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the DC(SSI). Accordingly the case may be re-listed on 17.6.2009.
 

80

Case No.:11/8/83-ALC1/2009 Party Name:KIRAN GLOBAL CHEMS LIMITED Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00111/AM10/ RLA File :04/24/040/00265/AM09/ Lic.No/Date:0410102655
03.03.2009

Defer Date:

Decision : The Committee considered the case as per agenda. The representative of Deptt. of C&PC(Chem.Div) present in the meeting and on the basis of written comments dated 20/5/09  offered by him the Committee decided  to approve this case as per  SION A- 1189.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of  Norms Committee.

 

81

Case No.:12/8/83-ALC1/2009 Party Name:KIRAN GLOBAL CHEMS LIMITED Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00112/AM10/ RLA File :04/24/040/00264/AM09/ Lic.No/Date:0410102656
03.03.2009

Defer Date:

Decision : The Committee considered the case as per agenda. The representative of Deptt. of C&PC(Chem.Div) present in the meeting and on the basis of written comments dated 20/5/09  offered by him the Committee decided  to approve this case as per  SION A- 1189.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of  Norms Committee.

 

82

Case No.:18/8/83-ALC1/2009 Party Name:A L A CHEMICALS PVT. LTD Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00118/AM10/ RLA File :03/94/040/00991/AM08/ Lic.No/Date:0310510111
03.03.2009

Defer Date:17.06.2009

Decision : The Committee considered the case as per agenda.  The representative of Deptt. of  C&PC(Chem.Div) present in the meeting and gave written comments vide U.O.No.14010/70/2008/Ch.II dated 4.5.2009 stating that the export product PVC Stablizer – RP 1105 is similar to ME 12 considered and in the absence of required details  the Deptt. is not in a position to suggest
norms. The Committee decided to request the firm to provide required details.. Accordingly the case may be re-listed on 17.6.2009.

 

83

Case No.:13/8/83-ALC1/2009 Party Name:CORTICA MFG ( INDIA ) PVT LTD Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00113/AM10/ RLA File :04/24/040/00164/AM09/ Lic.No/Date:0410102681
04.03.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the DIPP. Accordingly the case may be re-listed on 17.6.2009.
 

84

Case No.:16/8/83-ALC1/2009 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00116/AM10/ RLA File :03/94/040/01055/AM09/ Lic.No/Date:0310510299
04.03.2009

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approve the case  as per  written comments of Deptt. of C&PC (Chem. Division) forwarded vide their U.O. No.14010/8/2004/  dated 7.12.2006 on repeat basis  as under:-
 

Export Item Qty. Import Item Qty.
1) Chrome CA Salt 1 Kg Chromic Acid 0.990 Kg
2) Spectra 77 Electroplating
Brightener – Containing 25%
Saccharin, 25% Epichlorohydrin,
3% Propargyl Alcohol, 20%
Allychloride

1 Kg 1. Saccharin
 
2. Propargyl Alcohol
 

0.250 kg
 
0.030 kg
 

 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

85

Case No.:19/8/83-ALC1/2009 Party Name:A L A CHEMICALS PVT. LTD Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00119/AM10/ RLA File :03/94/040/00983/AM08/ Lic.No/Date:0310511420
13.03.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the D/o C&PC (Chem.Div.). Accordingly the case may be re-listed on 17.6.2009.
 

86

Case No.:1/4/83-ALC1/2009 Party Name:COLOURTEX INDUSTRIES LIMITED Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00016/AM10/ RLA File :03/94/040/01023/AM09/ Lic.No/Date:0310514562
03.04.2009

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approve the case  as per  written comments of Deptt. of C&PC (Chem. Division) forwarded vide their U.O. No.14010/130/2005/Ch-II  dated 20.2.2006 on repeat basis  as under:-
 

Export Item Qty. Import Item Qty.
Dye CE MOD-O Wet Press
Cake Dye content 38%
(Solvent Red Dyes)

1 Kg 1. Ortho Toluidine/Mix Toluidine
2. 2:5 Xylidine
3. Beta Naphthol
4. Sodiunm Nitrite

0.159 Kg
 
0.047 Kg
0.152 Kg
0.153 kg

 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

87

Case No.:2/4/83-ALC1/2009 Party Name:HENKEL CAC PRIVATE LIMITED Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00017/AM10/ RLA File :03/94/040/01099/AM09/ Lic.No/Date:0310514624
03.04.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the DIPP. Accordingly the case may be re-listed on 17.6.2009.
 

88

Case No.:3/4/83-ALC1/2009 Party Name:ARTEK SURFIN CHEMICALS LIMITED. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00018/AM10/ RLA File :03/94/040/01103/AM09/ Lic.No/Date:0310514626
03.04.2009

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approve the case  as per  written comments of Deptt. of C&PC (Chem. Division) forwarded vide their U.O. No.14010/209/2002/Ch-III  dated 4.10.2007 on repeat basis  as under:-
 

Export Item Qty. Import Item Qty.
1) Neobrite 88 (Nickel
Intermediate)

1 Kg Butynediol (2-Butyne-1,4-Diol) 990 Gms

2) Neobrite 144 ALS (Nickel
Intermediate)

1 Kg 1. Allyl Chloride (3-Chloropropene)
2. Sodium Sulphite

200 Gms
 
300 Gms

3) Neobrite 142 (Nickel
Intermediate)

1 Kg 1. Propargyl Alcohol (Prop-2YN-1-
OL)
2. Sodium Sulphite

170 Gms
 
335 Gms

4) Neobrite BPC (Zinc
Intermediate)

1 Kg 1. Niacin
2. Benzyl Chloride

216 Gms
220 Gms

5) Neobrite 537 Super
(Intermediate)

1 Kg 1. Propargyl Alcohol (Prop-     2-
YN-1-OL)
2. Ethylene Oxide

690 Gms
400 Gms

6)  Teknobrite 1320 (Cyanide
Zinc Salt)

1 Ltr. 1. Niacin
2. Ethylene Diamine (1,2-
Diaminoethane)
3. Epichlorohydrin (Glycldyl
Chloride, 1-Chloro-2,3 Epoxy
propane(Chloromethyl) Oxirane, Y-
Chloropropylene – Oxide,
Epichloromethyl ethylene oxide, 1-
hloropropene Oxide)

147 Gms
31 Gms
 
86 Gms
 

7) Hallmark AS 6 (Nickel
Brightner)

1 Kg 1. Raluplate SP2 (3-Sulfopropyl)-
Pyridinium Betaine
2. Propargyl Alcohol (Prop-2-YN-1-
OL)
3. Butynediol (2-Butyne-1,4-Diol)
4. Sodium Sulphite
5. Allyl Chloride (3-Chloropropene)

93 Gms
 
24 Gms
 
47 Gms
 
56 Gms
37 Gms

 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:4/4/83-ALC1/2009 Party Name:CLARIANT CHEMICALS [INDIA] LTD Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00019/AM10/ RLA File :03/94/040/01052/AM09/ Lic.No/Date:0310514741
06.04.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the DIPP. Accordingly the case may be re-listed on 17.6.2009.
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Case No.:5/4/83-ALC1/2009 Party Name:A L A CHEMICALS PVT. LTD Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00020/AM10/ RLA File :03/94/040/01349/AM08/ Lic.No/Date:0310514892
08.04.2009

Defer Date:17.06.2009

Decision : The Committee considered the case as per agenda.  The representative of Deptt. of  C&PC(Chem.Div) present in the meeting and stated  that the firm has not provided the required details. Therefore their department. is not in a position to suggest norms. The Committee decided to request the firm to provide required details.. Accordingly the case may be re-listed on
17.6.2009.
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Case No.:6/4/83-ALC1/2009 Party Name:BAYER CROPSCIENCE LIMITED Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00021/AM10/ RLA File :03/94/040/01102/AM09/ Lic.No/Date:0310514940
08.04.2009

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approve the case  as per  written comments of Deptt. of C&PC (Chem. Division) forwarded vide their U.O. No.15022/12/2008/Ch-II  dated 10.11.2008 on repeat basis  as under:-
 

Export Item Qty. Import Item Qty.
Thiacloprid 21.7% SC
(Thiacloprid SC 240)

1 Ltr. Thiacloprid Technical (97%) 0.248 Kg

 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:7/4/83-ALC1/2009 Party Name:PIDILITE INDUSTRIES LIMITED Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00022/AM10/ RLA File :03/95/040/00602/AM09/ Lic.No/Date:0310514992
08.04.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the D/o C&PC (PC.Div.). Accordingly the case may be re-listed on 17.6.2009.
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Case No.:8/4/83-ALC1/2009 Party Name:CLARIANT CHEMICALS [INDIA] LTD Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00023/AM10/ RLA File :03/94/040/01059/AM09/ Lic.No/Date:0310514993
08.04.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the DIPP. Accordingly the case may be re-listed on 17.6.2009.
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Case No.:10/4/83-ALC1/2009 Party Name:MOHINI ORGANICS PVT. LTD., Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00025/AM10/ RLA File :03/95/040/01021/AM09/ Lic.No/Date:0310515012
08.04.2009

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approve the case  as per  written comments of Deptt. of C&PC (Chem. Division) forwarded vide their U.O. No.14010/14/2006/Ch-II  dated 15.2.2008 on repeat basis  as under:-
 

Export Item Qty. Import Item Qty.
 Poly sorbate 60
Polyoxy Ethylene 20
Sorbitan Mono Stearate

1 Kg 1. Sorbitol 70%
2. Stearic Acid
3. Ethylene Oxide

0.169 Kg
0.247 Kg
0.684 Kg

Poly sorbate 40
Polyoxy Ethylene 20
Sorbitan Mono Palmitate

1 Kg 1. Sorbitol 70%
2. Palmitic Acid
3. Ethylene Oxide

0.192 Kg
0.152 Kg
0.680 Kg

Poly sorbate 80
Polyoxy Ethylene 20
Sorbitan Mono Oleate

1 Kg 1. Sorbitol 70%
2. Oleic Acid (80%)
3. Ethylene Oxide

0.167 Kg
0.256 Kg
0.676 Kg

Poly sorbate 20
Polyoxy Ethylene 20
Sorbitan Mono Laurate

1 Kg 1. Sorbitol 70%
2. Distilled Coconut Fatty Acid
3. Ethylene Oxide

0.200 Kg
0.171 Kg
 
0.721 Kg

 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:11/4/83-ALC1/2009 Party Name:V.PAK INDIA, Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00026/AM10/ RLA File :07/24/040/00691/AM09/ Lic.No/Date:0710064094
09.04.2009

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approve the case  as per  written comments of DIPP forwarded vide their U.O. No.NilI  dated 20.5.2009   as under:-
 

Export Item Qty. Import Item Qty.
Corrugated boxes made out of
corrugated Paper board

1 Kg Corrugated Paper Board of
Rel. GSM

1.05 Kg/Kg
content in export.

 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:12/4/83-ALC1/2009 Party Name:V.PAK INDIA, Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00027/AM10/ RLA File :07/24/040/00692/AM09/ Lic.No/Date:0710064095
09.04.2009

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approve the case  as per  written comments of DIPP forwarded vide their U.O. No.NilI  dated 20.5.2009   as under:-
 

Export Item Qty. Import Item Qty.
Corrugated boxes made out of
corrugated Paper board

1 Kg Corrugated Paper Board of
Rel. GSM

1.05 Kg/Kg
content in export.
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Case No.:13/4/83-ALC1/2009 Party Name:ARTEK SURFIN CHEMICALS LIMITED. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case deferred

HQ File :01/83/050/00028/AM10/ RLA File :03/94/040/00001/AM10/ Lic.No/Date:0310515023
09.04.2009

Defer Date:

Decision : The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the D/o C&PC (Chem.Div.). Accordingly the case may be re-listed on 17.6.2009.
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Case No.:14/4/83-ALC1/2009 Party Name:BENZO CHEM INDUSTRIES PRIVATE LIMITED, Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00029/AM10/ RLA File :03/94/040/01130/AM09/ Lic.No/Date:0310515260
13.04.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the D/o C&PC (Chem.Div.). Accordingly the case may be re-listed on 17.6.2009.
 

Case No.:14/8/83-ALC1/2009 Party Name:ARTEK SURFIN CHEMICALS LIMITED. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00114/AM10/ RLA File :03/94/040/01138/AM09/ Lic.No/Date:0310515357
13.04.2009

Defer Date:

Decision : The Committee considered the case as per agenda and decided to approve the case  as per  written comments of Deptt. of C&PC (Chem. Division) forwarded vide their U.O. No.14010/209/2002/Ch-III  dated 4.10.2007 on repeat basis  as under:-
 

Export Item Qty. Import Item Qty.
1) HALLMARK V-97 1 LTR Allyl Chloride (3-Chloropropene) 50 Gms
Containing 5% Allyl
Chloride,7.5% Sodium Sulphite,
4% Butynediol, 7.5% Propargyl
Alcohol, 10 % Sodium
Saccharine, 13% Pyridine, 14.6%
Epichlorohydrin and 5% Ethylene
Oxide.

 Sodium Sulphite 75 Gms

  Butynediol (2-Butyne-1, 4-Diol) 40 Gms

  Propargyl Alcohol (Prop -2-YN-1-
OL)

75 Gms

  Sodium Saccharine 100 Gms
  Pyridine 130 Gms
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  Epichlorohydrin (Glycldyl Chloride,
1-Chloro - 2, 3 Epoxy Propane
(Chloromethyl) Oxirane, Y-
Chloropropylene - Oxide,
Epichloromethyl ethylene oxide, 1-
chloropropene oxide) 

146 Gms

  Ethylene Oxide 50 Gms
2) MAGNUM 786 BRIGHTNER 1 LTR Sodium Saccharine 100 Gms
Containing 10%Sodium
Saccharine, 10% Allyl Chloride,
17.5% Butynediol, 8.5%
Propargyl Alcohol, 15% Sodium
Sulphite and 2% Ralufon SP2.

 Allyl Chloride (3-Chloropropene) 100 Gms

  Butynediol (2-Butyne-1, 4-Diol) 175 Gms

  Propargyl Alcohol (Prop -2-YN-1-
OL)

85 Gms

  Sodium Sulphite 150 Gms
  Ralufon SP2 (1-(3-surfopropyl) -

pyridinzum betaine)
20 Gms

3) MAGNUM ADDITIVE 821 1 LTR Sodium Saccharine 245 Gms
Containing 21.6% Sodium
Saccharine, 24% Allyl Chloride
and 39.6% Sodium Sulphite.

 Allyl Chloride (3-Chloropropene) 100 Gms

  Sodium Sulphite 142 Gms
4) OMNI ADDITIVE 621  1 LTR Sodium Saccharine 250 Gms
Containing 25% Sodium
Saccharine, 24% Allyl Chloride
and 39.6% Sodium Sulphite.

 Allyl Chloride (3-Chloropropene) 240 Gms

  Sodium Sulphite 396 Gms
5) NEOBRITE SS
Containing 99.5% Sodium
Saccharine.

1 KGS Sodium Saccharine 995 Gms

6) SILKEN NI ADDITIVE 150 A
(Nickel Additive)

1 LTR Sodium Saccharine 250 Gms

Containing 25% Sodium
Saccharine

   

7) Hallmark S-8 (3X) 1 Ltr. Sodium Sulphite 140 Gms
  Allyl Chloride (3-Chloropropene) 80 Gms
  Propargyl Alcohol (Prop-2-YL-1-OL) 90 Gms
  Sodium Saccharine 70 Gms
  Butynediol (2-Butyne-1, 4-Diol) 195 Gms
  Ethylene Oxide 205 Gms
8) Hallmark 1-10 1 Ltr. Pyridine 40 Gms

 

 Epichlorohydrin (Glycldyl  Chloride
1-Chloro-2,3-Epoxy Propane
(Chloromethyl) Oxirane, Y-
Chloropropylene-Oxide-Epichloro
Methyl ethylene oxide, 1-
Chororpropene oxide)

50 Gms

  Sodium Saccharine 200 Gms

  Propargyl Alcohol (Prop 2-YN-1-
OL)

25 gms

9) Omni Additive 9020 (Nickel
Additive)

1 Ltr. Sodium Sulphite 142 gms

  Allyl Chloride (3-Chloropropene) 100 Gms
  Sodium Saccharine 200 Gms

 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:15/4/83-ALC1/2009 Party Name:ROHA DYE CHEM PVT. LIMITED, Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00030/AM10/ RLA File :03/95/040/01028/AM09/ Lic.No/Date:0310515494
15.04.2009

Defer Date:

Decision :The Committee considered the case as per agenda and noted that RLA, Mumbai vide letter No.03/95/40/1028/AM09 dated 15/4/2009 has intimated that the licence has been issued on repeat basis under para 4.7.1 of HBP and decided to withdrawn the case.
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Case No.:16/4/83-ALC1/2009 Party Name:AKZO NOBEL CHEMICALS (INDIA) LIMITED. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00031/AM10/ RLA File :31/24/040/00333/AM09/ Lic.No/Date:3110038090
15.04.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the D/o C&PC (Chem.Div.). Accordingly the case may be re-listed on 17.6.2009.
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Case No.:17/4/83-ALC1/2009 Party Name:AJANTA OFFSET & PACKAGINGS LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Approved

HQ File :01/83/050/00032/AM10/ RLA File :05/24/040/00002/AM10/ Lic.No/Date:0510239634
15.04.2009

Defer Date:

Decision : The Committee considered the case as per agenda and Committee decided to approve the case as per SION – A-1579.
              
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of  Norms Committee.
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Case No.:18/4/83-ALC1/2009 Party Name:SILVER OAK LABORATORIES PVT.LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00033/AM10/ RLA File :05/24/040/00011/AM10/ Lic.No/Date:0510239730
15.04.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda. The representative of DIPP present in the meeting and on the basis of written comments dt. 20.5.2009 offered by him the Committee decided to call for the following information from the firm as under:- 

1. Net weight of each of the export productcontent of export item 
2. Copy of approved formulator under Drug & Cosmetic Act. 
3. Calculation sheet on the base of approved formulation 

Accordingly the case may be re-listed on 17.6.2009.
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Case No.:19/4/83-ALC1/2009 Party Name:AJANTA OFFSET & PACKAGINGS LTD. Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00034/AM10/ RLA File :05/24/040/00016/AM10/ Lic.No/Date:0510239775
16.04.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda. The representative of DIPP present in the meeting and on the basis of written comments dt. 20.5.2009 offered by him the Committee decided to call for the following information from the firm as under:- 

1. Whether export product is trimmed and untrimmed. 
2. Net content of paper, board & book binding cloth in export 
3. Bifurcation in the qty. of coated & uncoated paper. 

Accordingly the case may be re-listed on 17.6.2009.
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Case No.:1/8/83-ALC1/2009 Party Name:THAJ PAPER PRODUCTS, Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00101/AM10/ RLA File :04/24/040/00013/AM10/ Lic.No/Date:0410104490
08.05.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the DIPP. Accordingly the case may be re-listed on 17.6.2009.
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Case No.:2/8/83-ALC1/2009 Party Name:NAWAL PRAKASH AVIKEM PVT.LTD., Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00102/AM10/ RLA File :03/95/040/00022/AM10/ Lic.No/Date:0310519078
08.05.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application  from RLA/firm. Accordingly the case may be relisted on 17.6.09
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Case No.:3/8/83-ALC1/2009 Party Name:FICUS PAX PVT. LTD., Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00103/AM10/ RLA File :07/21/040/00009/AM10/ Lic.No/Date:0710064622
08.05.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application  from RLA/firm. Accordingly the case may be relisted on 17.6.09
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Case No.:20/8/83-ALC1/2009 Party Name:DUJODWALA PAPER CHEMICALS LTD Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00120/AM10/ RLA File :03/94/040/00080/AM10/ Lic.No/Date:0310519333
12.05.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application  from RLA/firm. Accordingly the case may be relisted on 17.6.09
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Case No.:21/8/83-ALC1/2009 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00121/AM10/ RLA File :10/24/040/00142/AM09/ Lic.No/Date:1010033624
12.05.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the Spices Board. Accordingly the case may be re-listed on 17.6.2009.
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Case No.:22/8/83-ALC1/2009 Party Name:ANISH CHEMICALS Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00122/AM10/ RLA File :24/24/040/00020/AM09/ Lic.No/Date:2410024703
12.05.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application  from RLA/firm. Accordingly the case may be relisted on 17.6.09
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Case No.:23/8/83-ALC1/2009 Party Name:VIVIMED LABS LIMITED Meet No/Date:8/83-ALC1/2009
20.05.2009

Status:Case Deferred

HQ File :01/83/050/00123/AM10/ RLA File :09/24/040/00043/AM10/ Lic.No/Date:0910037903
13.05.2009

Defer Date:17.06.2009

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of a                           
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from RLA/firm. Accordingly the case may be relisted on 17.6.09

  
  
Date:26.05.2009
Place:New Delhi

S.S.Mohan 
Foreign Trade Development Officer
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